
[To be published in the Gazette of India, Extraordinary, art-II, Section 3, Sub-section (ii}} 
Government of India 
Ministry of Finance 

Department of Revenu 
(Central Board of Direct T 

elhi, the l ~September, 2018 

S.O ....... (E).- In exercise of the powers conferred by clau (46) of section 10 of the Income-
tax Act, 1961 ( 43 of 1961), the Central Government her y notifies for the purposes of the 
said clause, 'Kandla Special Economic Zone Authority', utch, an authority constituted by 
the Central Government, respect of the following specific income arising to that authority, 
namely:-

(a} Lease rent (charged as per Government prescri ed rate) including interest and 
penalty; 

(b) Receipts from I-Card and permit fees/ gate pass; 
(c) Auction/Bid amount in respect of Plots/Buildings hich fall vacant; 
(d) Transfer charges in respect of Plot/Building; 
(e) Processing fee for approval of Building Plans; 
(f) Site Usage charges from Service providers includi g user charges & water charges 

(including interest and penalty thereon); 
(g) License fee for Staff Quarters; and 
(h) Interest accrued on (a} to (g) above. 

2. This notification shall be effective subject to the conditions that Kandla Special 
Economic Zone Authority, Kutch,-

(a) shall not engage in any commercial activity; 
(b) activities and the nature of the specified income sh 1 remain unchanged throughout . 

the financial years; and 

(c) shall file return of income in accordance with th provision of clause (g) of sub- · 
section (4C) of section 139 of the Income-tax Act, 19 1. 

3. This notification shall be deemed to have been appli d for the assessment year 2018-
2019, and shall apply with respect to the assessment yea s 2019-2020, 2020-2021, 2021-
2022 and 2022-2023. 

To 
The Manager, 
Government of India Press, 
Mayapuri Press, 
New Delhi. 

[Notification No. L-f:}- /20 8, F.No.300196f35/20 17 -ITA-I] 

-'.} .$(~ 
(Vina heel Gautam) 

Under Sec ·· tary to the Government of India 
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